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RAJYA SABHA

Wednesday, the Sth March, 2000/18 Phalguna, 1921 (Saka)

The House met at eleven of the clock, Mr. Chairman in the Chair.
ORAL ANSWERS TO QUESTIONS

New Capital for Haryana

*181. SHRI SUKHDEYVY SINGH LIBRA:%
SARDAR GURCHARAN SINGH TOHRA:

Will the Minister of HOME AFFAIRS be plcased to state:

(a) whether there is any proposal under active consideration of
Government to construct a new capital for the State of Haryana and
award whole of Chandigarh to Punjab on permanent basis; and

(b) if so, the dectails thercof?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANTI): (a) and (b) No proposal relating to the construction of a
new capital for the State of Haryana is under the considcration of the
Central Government. The question of transfer of Chandigarh to
Punjab is linked with the resclution of other issues arising out of the
territorial claims put forward by Punjab and Haryana consequent
upon the enactment of thc Punjab Reorganisation Act, 1966. The
Central Government would like the concerned State Governments to
sort out thecir diffcrences amicably through discussion and mutual
accommodation. :
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tThe question was actuélly asked on the floor of the House by Shri Sukhdev Singh
Libra.
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through discussion and mutual accommodation. No other solution is
possible.

SHRI KARTAR SINGH DUGGAL: Sir, the statement says that
these two States must get together. There is some confusion about it.
I would like to remind thc hon. Home Minister that the Rajiv-
Longowal Accord was initiatecd by the Centre and the Centre arrived
ar that formula. Thercfore, it is the Centre’s responsibility to see that
it is implemented. This is not being done all these days. I would like
to remind the hon. Home Minister that now the parties in power in
Punjab and Haryana happcn to be the allies of the Central
Government. Thercfore, it is an idcal opportunity to get them
together, to have a solution arrived at and to transfer Chandigarh to
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Punjab. Otherwise, it may be too late. The difficulty with the
Punjabis is that they are very simple people, especially, the Akalis.
They are not at all shrewd politicians. When they are in power, they
forget their grievances. The moment they are out of power, they start
agitation. God forbid the day when we are in trouble in Punjab
again.

SHRI L.K. ADVANI: Mr. Chairman, Sir, the Rajiv-Longowal
Accord was related not only to the problem of Chandigarh but also
to several other issues which, at that point of time, were causing
distress to the people of Punjab. The agreement was very useful in
many respects. Most of the issues that were part of the accord have
been implemented. But three of them are pending; one of which is
the question of Chandigarh. The hon. Member has suggested that the
matter should not be left to the two States; the Centre should take
some initiative, hold discussions with the two States and sort out the
problem. I can only say that this is only a suggestion for action,
which the Government would consider.

SHRIMATI AMBIKA SONI: Sir, the hon. Minister is trying to
sweep under the carpet an issue which has been requiring an answer
for a very long time. He went as far back as the Shah Commission to
say that things have been pending. But in Punjab, his party is in
Government and was also there in Haryana. But now, in Haryana,
his party is not in power. I would like to know why the matter is left
to the two parties. Why does his party not take a positive stand?
With the hon. Home Minister heading that party, why do they not
resolve this issue? How long are they going to take shelter behind the
fact that it has not been done in the past? How long are they going to
say “there is no hurry; let this problem be sorted out by both the
States themselves?” I would like to know from the hon. Home
Minister as to when they are going to resolve this issue.

SHRI L.K. ADVANI: Mr. Chairman, Sir, I have scrupulously
avoided blaming anyone for the situation because contentious issues
of this kind between two States have always been a problem. It is not
an easy job to resolve this, even if the same party is in power in both
the States, and even at the Centre. All that I can say in reply to the
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hon. Member’s question is, like the previous Member’s- observations,
it is a suggestion for action to be taken by the Central Government.
The Government would certainly take an initiative in bringing the
two States together for a discussion. '

SHRI SHANKAR ROY CHOWDHURY: Mr. Chairman, Sir, my
question to the hon. Home Minister is: Is it true that whatever be the
demands of Punjab and Haryana, the people of Chandigarh prefer
Chandigarh to remain as a Union Territory? They ascribe the growth
of Chandigarh, within its geographical area, to the fact that it has
been a Union Territory and not a State.

SHRI L.K. ADVANI: This is another dimension of the question of
which I am very much aware of. If the hon. Member from
Chandigarh in the other House were to be asked about this,
whosoever he is would know that once a territory is created as a
Union Territory, distinct from other adjoining States, then the desire
naturally grows that it should protect its identity. So, that kind of
feeling is also there. It is a dimension which both the States, Punjab
and Haryana, have to bear in mind while discussing this issue.
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SHRI GURUDAS DAS GUPTA: Sir, the issue is not as simple
as the hon. Home Minister makes it out to be. He is only saying or
expressing a pious desire that the two States should meet and sort out
this issue. Mr. Chairman, Sir, as you are aware, there are a number
of inter-State problems in the country. Sir, you take the water
problem between Karnataka, Andhra Pradesh and Tamil Nadu. You
take this problem between Haryana and Punjab. You take this
problem between Maharashtra and Karnataka. The most important
point is, the pending inter-State issues create a severe problem so far
as the federal unity of the nation is concerned. The federal character
and national unity are not contradictory. It is a supplementary and
integrated concept. Therefore, the Central Government has the
political, moral and administrative responsibility. So far as the
Constitutton and the political requirement is concerned, the Central
Government has the responsibility of sorting out these inter-State
problems. My specific question to the hon. Home Minister is this.
Will the new pro-active Government consider that it has the
responsibility to sort out the inter-State relations? Keeping this in
view, will the Government take a pro-active policy so that these
inter-State problems, particularly between Haryana and Chandigarh
are sorted out? It is no explanation that people belonging to a
Central Territory always like to enjoy the benefit of Central rule. If
this argument is advanced, it will tend to help localism and local
aspirations. Local aspirations are not at all conducive to national
unity. Therefore, let us not speak of that. I would like to know
whether the pro-active Government is interested in taking an
" initiative to sort out these pending issues which vitally affect the
national unity.

SHRI L.K. ADVANI: Mr. Chairman, Sir, at no point of time in
my reply, directly or indirectly, [ tried to abdicate the responsibility.
The Central Government has the responsibility in this matter and its
responsibility in this regard was brought into manifestation very
clearly when we tried to resolve the problem of the Cauvery waters
between the four States of the South. In this particular case, history
is such that I merely mention history. But even then, in response to
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Mr. Duggal’s question and Mrs. Ambika’s question I have said that I
accept the suggestions which they have made. I am not leaving it
entirely to the States. The Central Government would consider
whether an initiative in this regard to bring these States together and
hold discussions with them on this issue would be profitable at this
point of time and do the needful. I don’t think the Government of
India can abdicate its responsibility not only in this matter but also in
respect of all disputes pending between these States. In this case also
I have already said that the Government would consider the
possibility of taking a pro-active step.
*182. [The questioner (Shri D.P. Yadav) was absent.

For answer, vide page 26 infra.]

Operational Performance of SEBs

*183. SHRI PREM CHAND GUPTA: Will the Minister of
POWER be pleased to state:

(a) whether it is a fact that the financial health and operational
performance of the SEBs are a critical constraint in the future
development of the power sector;

(b) whether most of the SEBs continue to suffer from a shortage
of resources to finance projects or raise resources; and

(c) if so, how Government plan to resolve this problem?

THE MINISTER OF POWER (SHRI P.R.
KUMARAMANGALAM): (a) to (c) A Statement is laid on the
Table of the House.

Statement
(a) Yes, Sir.
(b) Yes, Sir. A Statement indicating the profit and loss of SEBs
during the year 1998-99 is enclosed at Statement-I (See below)

(c) The Conference of Power Ministers’ was held on 26.2.2000 to
address these problems. A copy of the Resolution adopted in the
Conference is at Statement-I1.



